Pal

 For the gpplicants

CENTRAL ADMINL STRATIVE TRIBUNAL

Ll
— .

CALCUTTA BENCH ‘

No.C,A, 288 of 1996 : o
Date of order ¢ 4,12, 260 i
Present s+ Hon' ble Mr, Justice D.N. cho\\ﬁhurYo Vice”chaiman

Hon'ble Mr, s, Bigwas, Administrative Member

BINDESHWARL PROSAD TIWARY & ORS,
Vs

UNION OF INDIA & @Rs,

Mr, Smir Ghosh, cowmsel

>

For the respondents : Mr. T.D, Roy, counsel

‘D.N. Chowdhury, V,C,

The dnly issue requiring adjudication in this case

‘is relating to the implementation of the order of the Hon'ble

Supreme Court é%nclusively passed on 30.491990 ‘-«_V:_gyClvivl Appeal

AT

ey _
N, 2054/1990 and on 14.5.93 passed in Contempt Petition Nos. 130

and 195 of 1991 in Civil Appeal No, 2054 of 1990,

2. 1t has been stated by the respondents in the written
reply that the upgradation promotion to the retired staff have

alréady been extended in the scale of Rs;.SSO-?SO/-' and in respect

upgradation promotion
of the came[for the grade in the gcale of Rs. 700-900 - , the

matter is under process and final oniers are likely to be issued.

The aforesaid avement was made in the written statement by the
Sr. Divigional E‘féiiSonnel Officer, S.,E, Railway, Chakradh?rpui‘
[T .
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3. Ld, counsel for ghe respondents states that the
| N
matter is almost complete but there will be some delay in

finalising the cases of the retired employees,

4, Since the order in this matter was passed by the

' - . . upon
Hon'ble Apex Court finally, it is incutbent/the ‘respondents
to comply with the directions of the Hon'ble Supreme Court.
Accordingly, the respondents are directed to complete the
exercist as per the decision of the Hon'ble Supreme Court
as early as possible preferably within 6 months from today,

if m.t:—ls not done in the meantime, With these obzervationsg,

the application stands disposed of, No order as to costs.
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